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“The parties to this agreement
have been assured by the authorities
that all effective steps woold be
taken by them so as to compel the
nylon spinners who are not signato-
tries to this agreement to joint the
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agreement. In case, however, this
does not bear any fruit, the parties
to this agreement shall again repre-
sent to the authorities that the
following nylon spinners who are
not parties to this agreement should
also be compelled to join the agree-
ment. This would also be done
when any new nylon spinner goes
into commercial production during
the period this agreement is in
force.

1. Century Enka
2. Shree Synthetics
3. Stretchlon.
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SHRI DHAMANKAR (Bhiwandi):
We are discussing four Reports of
the Tariff Commission regarding the
price structure of man-made fibres
and yarns—synthetic  fibres and
yarns, man-made fibre industry—
viscess and acetat filament yarn and
staple fibre, man-made fibres and
yarn industry—viscess staple fibre
spun varn and fair prices for rayon
tyre cord. The work in connection
with these four items was given to
the Ccmmission in 1968, Two reports
were submitted in December 1970 and
the rest two were submitted in 1972.

All these man-made fibre yarns,
whether rayon or staple or acetate
or nylon are used for the production
of fibre which in these days used by
the common man, Specially staple
fibre yarn is used for making lungis
in U.P, Kihar and other parts of the
country. It is a daily necessity of the
common man, the weaker section of
society. When prices of these start
rising, it becomes impossible for the
weaver to buy it from the bazar and
sell the cloth to the consumer at a
reasonble price. From 1950 onwards,
thcse industries started in our coun-
try. Prior to that, all man-made
fibres and yarn were imported from
Japan, Holland, United Kingdom
and other countries. The Travan-
core Rayons came in first in 1950. The
second was the National Rayons. All
these units were started in this coun-
try; the Government gave them in-
centive and encouraged them to ex-
pand their capacities. and meet the
needs of this country. But a stoge
came in 1963 when all these spinners
who were given certain incentives by
the Government started squeezing the
commop weaver by selling the yarn
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at a very high price. Till 1963, there
was a fair tonnage of import from
Japan and Holland and other count-
ries. So, all these indigenous units in
this country had to stand the compe-
tition in the market, and they could
not bring the prices up to that high
level, But when the imports were
gradually reduced, they adopted mo-
nopolistic tendencies. Whatever pri-
ces they demanded, the weaver and
the consumer had to pay. Nearly
11,000 units are functioning in this
country in different parts--Punjab,
the south, Maharashtra, etc., working
on power looms and handlooms using
man-made fibre and yarns. Nearly,
1,08,000 power looms are working on
these man-made yarns. They have to
depend entirely upon the so-called
monopolists spinners, who have been
indulging in soaring prices as they
chose. When the Government felt
that the prices were soaring high, in
1968 they handed over this work to
the Tariff Commission under the 1951
Act and gave them four subjects. four
different types of jobs, to review the
price structure, the modalities, and to
recommend a reasonable and fair
price structure for these yarns, The
reports were submitted in 1970 and
1872, but very lately in June, I sup-
posed, they were laid on the Table
of the House. There may have been
some difficulties on the administrative
side of the Commerce Ministry which
delayed the laying of the reports on
the Table of the House. (Interrup-
tion) If you go through the reports
on these four subjects, you will find
that even the Commission themselves
have expressed that they could not
come to an agreement on the modali-
ties of framing the report, because
the wage structure was increasing and
actually, in 1968 and 1969, the wages
they had recommended were as high
as the prevailing open market rates.
The Government was on a silent spec-
tator to all this. But when they found
that the prices were soaring and the
spinners were exploiting the weaver,
the Government intervened and a re-
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view committee was formed by the
Government where two representa-
tives of the weaving industry, two
representatives of the spinning in-
dustry and one. Government offices
were chosen. Occasionally, they used
to meet and discuss and take into con-
sideration the prevailing prices of
yarn and cloth also and fix the rates
for supplying the yarn to the weaver
directly. 60.5 per cent of rayon yarn
came under the agreement which the
rayon spinness has to supply to the
association of weavers. In the case of
nylon, 75 per cent of the production
had to be given to the associations
of these weavers who would distri-
bute it to the members, It was a very
good agreement, but we must find
out whether it was implemented or
not. 75 per cent and 60 per cent
were reasonable figures arrived at at
the agreement, but actually, hardly
30 to 40 per cent was delivered to
the weavers. The rest of the nylon
and rayon yarn found place in the
open market, that is, the black mar-
ket, because the yarn was sold at a
certain price. If the settled price was
Rs. 70, it used to be sold in the mar-
ket at Rs. 140. The bill was given
for Rs. 70 only. What about the
extra Rs. 70?7 One part of the bar-
gain was it had to be paid in cash,
and then they had to pay the billed
price of Rs. 70 and then take the de-
livery of the yarn. This has created
shortage to the weavers and also put
black money in circulation to the
tune of crores. The matter was re-
presented to the Commerce Minister
by the associations of weavers from
different parts of the country on seve-
ral occasions. He was kind enough
to give a patient hearing and instruct
the officers to call these meetings
again and again and fix the prices.
But it was not implemented by the
association of spinners because they
are very big people. They have in-
vested Rs. 25 to 30 crores in the in-
dustry and they must have got back
all the capital. Their  profitability
comes to 30 to 40 per cent of the ca-
pital Century Enka, which has re-
cently sprung up—it is a Birla unit
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—did not agree to enter into this
agreement. Their profitability is more
than 32 per cent of the capital, They
have reaped rich harvests by squeez-
ing the common weaver. The wea-
vers’ associations role that if the Ta-
riff Commission report comes and
Government implements it, this tem-
porary arrangements will disappear
and they get nylon and other man-
made yarn at prices fixed by Govern-
ment. But that was not to be, Nei-
ther the reports were accepled
by Government nor any action taken.
Now the stage has come when the
nylon yarn of 20 denier has to be
purchased at Rs. 180 per Kg. It haa
gone above Rs. 200. Now it has come
down to Rs, 160. The mutually agre-
ed rate for 120 rayon yarn was Rs. 22
but actually it is sold at Rs. 55 to
60 a Kg. The common weaver was
squeezed by these big tycoons. The
spinners with their own association
have found out ways and means to
levy additional charges. A 2 per cent
commission for t‘heir agents, loading
and unloading charges and every-
thing was piled on the head of the
common weavers. The stage has come
when Government must come out
and act firmly. I would request the
Minister to take over hundred per
cent the production of rayon units
and nylon units and distribute the
yarn to the actual weavers. Then only
there will be some check, Otherwise,
these mutual agreements are one-sid-
ed. They are forced on the weavers
and flouted by the spinners.

I feel the reports of the Tariff
Commission have become outdated.
Things have changed. Prices of dif-
ferent commodities have risen and
the wage structure has gone up. So,
they must be reviewed again.

SHRI S. M. BANERJEE (Kanpur):
Sir, I would like to support Mr. Ma-
dhu Limaye who has brought up this
matter on the floor of the House at a
time when there is a scandalous affair
going on in the distribution of yarn.
Sometime back when nearly 70 lakhs
of cotton weavers were thrown on the
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streets, thls question was raised in
this House, Mr. L, N. Mishra was the
Minister in charge then. Then an
assurance was given in this House
that Government will have sta-
tutory contre] over the less yarn and
it will be evenly distributed, But what
happened? When the prices started
rising, the weavers who were doing
their honest job were kept starving on
the streets. Tt result was that in
Kamptee, Nagﬂur and other places
the weavers were forced to loot cer-
tain godowns where yarn was kept
for distribution through the backdoor.
After that, when my hon. friend, Shri
Ciattopadhyaya, came to the scenc he
w3 also confronted with this serious
problem,

The present position is that 40 to 60
per cent are still left with these sharke
who fleece the weavers. Our request
is that the entire production of nylon,
rayon and cotton yarn should be
taken over by the Government and
distributeq through bona fide genuine
co-operatie societies. This is not done
for reasons better known to the Gov-
ernment. I hold the Textile Commis-
sioner responsible for not acting pro-
perly and promptly. His duty was
simply to allot the quotas to the State
Government so that they could dis-
tribute them to the weavers through
their own agencies. Now the weavers
have to pay double the amount, some-
times even more, to get one kilogram
of filbre yarn.

While this is the pitiable condition
of the weavers, at the same time, in-
dustrialists like Birlas, Kapadias and
the JK Organisation are making fabu-
lous profits. The polyster flbre plant
was given to JKs. I have no grouse
against it. But these industries should
not be allowed to treat the weavers
as they like.

Now even the middle class people
want to use nylen, terrelene, terrycot
or terrywool articles because even
though they may be costly in the beg-
inning, they are cheaper ultimately.
Naturally, taking advantage of this
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position, some of the big business
houses have started making fabulous
profits by charging high prices for the
yarn. My hon. friend who spoke just
now has given an idea of the price in.
crease. It went up to Rs, 210 and then
come down to Rs. 186. How can you
expect an honest weaver, who has no-
thing to fall back upon, to purchase
fibre at that price?

Now another development is that
big business houses have their own
small units in the guise of some co-
operative society. So apart from earn-
ing profits to the tune of crores from
their mills, they earn profits from the
small scale units also, thus making
profits from both ends, This is the
reason why there were hartals and
bandg in Surat, Amritsar, in practi-
cally all places because the weavers
wanted to join together and fight
unitedly against the monopolists.

My hon. friend has referred to the
caprolactum plant. I am told that
JK. Organisation have applied for
this caprolactum plant. We were told
that the Gujarat Fertilizer Corpora-
tion was establishing its own unit in
Gujarat. What happened to that?
Unless caprolactum units are estab-
lished in the country which support
the mother-industry, it will not be
possible for us to have our own units
in nylon and other things.

I wish.to know from the hon. Min-
1ster whether the Fertilizer Corpora-
tion of Gujarat has been able to
establish it and, if not, the reasons for
this abnormal delay. I want to kmow
whether it is going back to the pri-
vate hands and, if so, why no licence
was not given at that time. Why this
sort of talk of socialism? Why this
talk of nationalisation? Why this
talk of growth of public sector under-

takings?

I am surprised, when these indus-
trial units, whether JKs or Kapadias
or Birlas or Tatas, are making fabu-
lous profits, known profits to the tune
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fits to the tune of... ..

MR. CHAIRMAN: You have said it
once. Don’t repeat what you have al-
ready said.

SHRI S. M. BANERJEE: I am go-
ing to repeat. I want that it should
go home. That is why I repeat it. I
would ask the hon. Minister to assure
the House and tell us whether the
suggestion given by Shri Madhu Lit-
maye that the entire production should
be taken over by the Government and
distributed to genuine cooperative
societies is agreed to by the Govern-
ment.

My another point is, after reading
the various Reports of the Tariff Com-
mission and the amount of shady
deals, rather doubtful deals, whether
a Committee of this House will be ap-
pointed to go into the entire question,
whether in - future the Covernment
will consider to have such units only
in the public sector because this in-
dustry is going to thrive at the cost
of the textile industry. 'Today, 80 per
cent of the urban population would
prefer such cloth rather than fine or
super-tine or other textiles. So, the
country has to build up its economy.
This is one of the reasons why there
is a demand that such units, such
profitable units, should also be taken
over by the Government. Why is the
Government taking over only sick
textile mills? Are they going to
establish a hospital of sick mills?
Why should they not take-over some
healthy mills also?

I would request the hon. Minister
to reply to these things. I really want
that a Committee of this House
should go into the entire question and
see that the people get varn at a rea-
sonable price.

SHRI VASANT SATHE (Akola):
Mr. Chairman, Sir, the Tariff Com-
mission’s Report gives us an oppor-
tunity to discuss practically the entire
textile policy. Although the Tariff
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Commission was given the specific task
of giving its report on the artificial
fibre, it has a larger context. In that
sense, I welcome this opportunity
which Shri Madhu Limaye has offer-
ed us,

I must say at the outset that while
Shri Limaye made some very good
points and valid points, as is his habit
always, as you know, he injected po-
litics into even a good debate and
thus spoilt it. I was surprised when
he made an allegation about the Gov-
ernment or the Minister concerned—
he was referring to Shri C. Subra-
maniam—and said that Rs. 10 lakhs
were taken from the JKs for the
Dindigul elections.

ot wafard : gegaer qd faar
seEi | uEiow & fad faar

SHRI VASANT SATHE: You said,
for Dindigul clection. This is prima
facie a fantestic charge. Mr. Madhu
Limaye takes the protection of this
House as a member, If he thinks that
he can substantiate this charge against
the hon. Minister, he should make
this charge outside the House and
face the consequences...

SHRI MADHU LIMAYE: All right.
I accept it.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): I am sorry, I was not
here at that time. If such a charge
has been made, it is a baséless lie,

SHRI MADHU LIMAYE: You may

say this. But how do you explain
the black market profit? They are
violating law. (Interruptions).

fqezx qgeq 9 @13, {Aag TS
arge frar g 1 Q4 ata @ 2 v =@y
fear 21

o) awe Y AT AL AT A
& F sy §, WRAA L
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MR. CHAIRMAN: I have asked the
table to find out what Mr. Madhu
Limaye had said because I was not in
the Chair at the time when he was
making that allegation. I will check
up. (Interruptions)

SHRI MADHU LIMAYA: Let there
be an inquiry.

MR. CHAIRMAN: Mr. Sathe,
Minister has denied it. I take his
denial as final. Let there not be any
more debate on that. The Minister
has denied it and that is sufficient.

SHRI VASANT SATHE: What I
was trying to submit was this. Shri
Madhu Limaye has this very bad habit
of trying to inject politics into this.
He can make a very good argument
otherwise; I can also pay him com-
pliments. ..

MR. CHAIRMAN: I want to point
out one thing. Any member who has
not got any evidence in his possession
is not supposed to name anyvbody.

SHRI VASANT SATHE: Precisely
so. The debate gets tarnished when
Shri Madhu Limaye makes personal
political allegations. I am not mak-
ing any charges against Shri Limaye...

MR. CAIRMAN: Please make your
points,

the

SHRI VASANT SATHE: It could be
sald that he was also guilty. Last time
he was advocating the case of one Mr.
Gokane and his concern...(Interrup-
tions)

=it A Fomd : e 137 3 S,
#Faqar Fgr & | AFY I aa Y
AN, T BT 97T FWQIE |

SHRI VASANT SATHE: Do not be
sensitive about it,

That is why I would submit that he
should keep himself to the level of the
debate, to the merits of the case and if
we find good merits in his case, we.
would support him,
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Now, coming to the merits of the
‘whole issue, the matter was referred
to the Tariff Commission in 1968, and
they gave their first report in 1970 and
the second report in 1972. The delay
was caused by the Tariff Commission
itself in giving its reports. Those re-
ports had to be examined in the Min-
istry and by the time they were exa-
‘mined and the new Minister, Prof. D.
P, Chattopadhyaya, came, he took the
earliest opportunity of placing them
before this House. In the meantime,
some of the data, some of the calcula-
‘tions which pertained to the year 1968,
had changed and, therefore, the whole
‘thing had to be reviewed. But did the
Minister wait for that? What were the
steps that he had taken? Let us give
him his due where he deserves it.
What steps did the Minister take? He
.called the parties—the spinners, the
weavers and the Textile Commission-
er’s representative together and kindly
see the result in respect of the three
fibres. The result that was achieved
was in the interests of the small wea-
‘vers, ‘That he himself accepted and
:admitted. What is that result? Whe-
reas 'in the open market for nylon of
20 deniers, the price was Rs, 165 per
kg. under the agreement of September
1973, the price was brought down to
Rs. 74 per kg. Kindly see that it was
Jbrought down by more than 50 per
cent. At this price, 75 per cent of the
yarn was to be made available to the
weavers. This by itself, is a big achi-
evement. For that we must give the
Minister all credit.

Now, you say that this is not being
properly implemented—that 75 per
cent is not being given. There, we
-entirely agree with you, that it is the
duty of the Ministry and its officials
to see that this is properly implemen-
ted. If it is not implemented, strict
action should be taken against the de-
faulting units. It is entirely justifi-
able to say that the Ministry has not
achieved this. This was in the case
of nylon.
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In the case or rayon fibre, the price
in the open market was Rs. 22.50 per
pound. By this agreement it was
brought down by 60 per cent and it
was decided that the fibre should be
given at the price of Rs. 8 per pound.
Now, kindly consider this. In the
case of staple yarn, 100 per cent is to
be given to the weavers. This was
the voluntary agreement and it will
be seen that even with regard to these
three units, the latest position is that
the Ministry has decided that if they
do not fall in line, firm action will be
taken against them and they will not
also be given the raw material. This
1s the policy of the Government and
I am one with Mr. Madhu Limaye
that this must be strictly enforced by
the Government.

One thing I would like to say as
far as caprolactum is concerned.
It is a basic raw material and its
prices went up during the very recent
period of one year from 470 dollars
to 2100 dollars in the world market.
Not only this, it has disappeared. I
would like to make a submission here,
Why should not the Government con-
sider seriously—I am told that capro-
lactum is available in Soviet Union
in large quantities and they are giv-
ing it even to Japan—entering into an
agreement both for establishing a
plant in the country in collaboration
with the Soviet Union as also .get
caprolactum from Soviet Union for
our country, probably, at reasonable
rates? This may be examined and a
public sector plant can be started in
this country. This is a sphere In
which the public sector should start a
plant. The Gujarat plant should be
expedited. Another one, if necessary,
should be started. As far as possible,
in this sphere, the policy should be
(1) to give maximum opportunity for
maximising production to their full
capacity to the existing units and (2)
new units, as far as possible, should
be started in the co-operative sector,
the small-scale sector and the joint
sector. If this 1s done, if we strictly
implement and regulate the distribu-
tion of yarn as per the voluntary
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agreement and see to it that the de-
faulting and recalcitrant units fall in
line, I think we will be able to en-
sure fair distribution to the weavers.
I once again hope that the Govern-
ment will take firm action in this
respect.

17 hrs,
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The reports of the Tariff Commis-
sion speak about the price structure
of man-made fibre.
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SHRI N. K. P. SALVE (Betul;:
Mr. Chairman, Sir, the four reports
of the Tariff Commission which are
the subject-matter of the debate in
the House to-day are voluminous
documents and I must submit at the
outset that I shall not be pretentions.
to have made a very deep study of
these voluminous documents like my
friend, Shri Madhu Limaye or Shri
Dhamankar. However, since the
debate revolves round an industry
which I consider an industry of
tomorrow which is extremecly impor-
tant and vital for it is going {to
influence substantially the govern-
ment’'s wearing apparel of the weaker
section—the poorer section-—in our
country,  we are thankful, for this
reason, to Shri Madhu Limaye. It is
unfortunate that Shri Limaye is not
in the ' House at the moment who
raised this debate. Also it is-unfor-
tunate that Shri Limaye as usual did
not fail to abuse his scholarship and
erudition, for which I must congratu-
late him,- by bringing in utterly
extraneous matters into this debate.
1 wish, as a true Socialist and a
person who is considered a fearless
representative of the people, that
instead ©f bringing out the wvarious
malaise that plagues the society, he
would have come out in a more
forthright manner, demanding of this
Government, a few steps radical
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.steps—to be taken to put an end to
the variougs malpractices which the
industry seems to have practised.
Shri Limaye, instead of condemning
outright the entire hopeless system
-which is squeezing and exploiting the
poor weavers, I had made a demand
which is a hopeless compromise to
which, I do not know, how a person
like Shri Limaye can reconcile him-
self. I wish he had made the same
demand ag was made by Shri Dha-
art ¢ilk yarn, in deflance of the
-ethics, squeezed the small weavers,
the voluntary agreement be scrapped
instead of implementing it in its
breach only for the sake of racketeer-
ing and profiteering. A demand
should have come from him that the
Minister himself should take upon
the entire production lock, stock eand
barrel.

Instead of that, he has condemned
few units. It is possible that unit
A may be bad. I do not say that
‘they are deserving of any sympa-
thies. Unit A or B or C might be
‘bad. But why is he leaving out the
rest? That creetes a terrible doubt
in my mind about the whole bona
fides of this debate. If the malaise
has to be eradicated, do not just get
Tid of the symptoms. Remedy the
«entire disease, eradicate the whole
«disease, and then only the spinners
‘will come to their senses. Do not
‘tinker too much in the manner in
which it has been done so far with
‘this industry, if this is going to be
nursed as an industry which is going
to be so vital for the interests of
the poor and the weaker sections,
‘the less privileged and under privi-
leged sections.

Shri Limaye made three sugges-
tions. 1 really wish he had not, if
I may use the word, debased his en-
tire speech by bringing, in utterly
-extraneous political factors, totally
irrelevant for the point that he was
canvassing, and I wish we could all
have supported him in thig matter.
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One of the points that he made was,
let us have large scale import of
caprolactum and let us give
as many units as possible licences,
and to assuage his conscience, he
says, ‘Whatever I may want to do,
whatever may be my diffenences
with the Government, ] am interest-
ed in growth’. It is a miserable
policy for a socialist. I wish that
after he had pointed out the malady,
he had said that in this particular
industry, growth and sccial justice
must go simultanesusly, and they
must be co-extensive. If growth is
going to be destructive of social jus-
tice, that growth is going to he the
most pernicious sort of growth. Who
does not know that growth without
social justice is a mere pretence of
growth, as much as we do know
that social justice without growth is
an uprealisable dream? In an in-
dustry of this nature, purely stating
that we must import caprolactum on
a large-scale, and we should have
more units and more growth and we
must increase the exports from
Rs. 18 to Rs. 100 crores is not cer-
tainly the be-all and end-all of the
whole matter. The first and fore-
most requirement is making available
the yarn, whatever yarn is available
to the weavers at reasonoble prices.
If that reasonable price cannot be
ensured by a voluntary agreement,
Government must step in a bigger
manner.

I do see the validity of an argu-
ment that many times where volun-
tany agreements are supcrseded by
statutory controls, there is a price
hike. That itself would take us into
the realm of a different controversy
altogether. We are in the grip of
the most deleterious cconomy of
shortages which is made more acute
by most heinous and deplorable
efforts of the (raders and manufac-
turers to make it more and more
acute, of peeple who want to trade
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notl in the community but who want
to trade in human miseries, so that
they may have more money in their
pockets.. This tendency of the tra-
ders in our country has got to be
treated in good time and properly by
the Government and if they ever fail
to treat it properly and in good time,
I do not know what treatment will
be meted vut to all those who are
representing the people here in this
country and no section will be left
out.

Therefore, my respectful submission
is this. The first point that I wish
to make in this connection is in
regard to the voluntary agreement.
For instance, if some people are
outside the voluntary agreement, I
would like to find out from the hon.
Minister,—and I join Shri Limaye
entirely and completely in this,—
whether that is so. 1Is it true and is
it correct that some people are out-
side the voluntary  agreement?
It they are, then why has this spe-
cial privilege bheen given to these
people? They must be roped in im-
mediately, After they are roped in,
they must be made to abide by the
terms, and everyone of them must
be made to abide by the terms of
the voluntary agreemen: ruthlessly
and mercilessly, I entirely join Shri
Limaye so far ag this point is con-
cerned.

SHRI ATAL BIHAR] VAJPAYEE
(Gwalior): How can you do it? If
it is a voluntary agreemen:, how can
you force the parties to come in?

SHRI N. K. P. SALVE: In fact,
that was the immedialtely next point
to which I was coming....

SHRI DHAMANKAR: They can
be pressurised by being refused the
rew material.

SHRI N. K. P. SALVE: My next
point would have taken care of my
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hon. friend’s question, a very valid
question. If this sort of voluntary
agreement is observed more in its
breach, breach of the letter of the
agreement and the spirit of the
agreement, the only remedy as sug-
gested by Shri Dhamankar is that
the entire production can be taken
over by Governmeat at a reasonable

SHRI VASANT SATHE: We can

refuse the raw material to them.
That is the way.
SHRI N. K. P. SALVE: If gentle-

manly methods, methods of persua-
sion and of decency, if the approach
of decency, if all these fail to bring
the manufacturers to their senses,
surely I do not think in a controlled
economy, Government are So power-
less that they are not able to arm-
tuist these people and bring them to
their senses. 1t paing that Ataiji
laughs at-this idea, because I know
he realises that whatever we may do,
the manufacturers will go on marrily
with all sorts of the most abnoxious
malpractices. If that really happens
hereafter, we 'will only think that
whatever we may talk in Parliament,
whatever we may seek to do by way
of improvement of the Ministry’s
functioning, to get about the medi-
cum of justice that is due to the poor
weavers, this Ministry would have
failed in its duty.

The second point made by Shri
Limaye is an extremely important
point. That was about augmenting
the capaczity. I entirely agree with
him. But for God’s sake, with the
performance that we have seen of
the manufacturers in {he private sec-
tor, why are you keeping this in the
private sector? I wish to make it
clear that T am =0 cnemy of the pri-
vate sector. In a mixed economy, 1
think both the private sector and the
public sector coustitute the nrﬁm}al
sector and I do not see any conflict
of interest between the two, until
you are faced with this type of
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sheer profiteering and racketeering,
where the only motive, the only goal,
of these people is the exploitation of
the weaker, less privileged and
under-privileged and making more
and more profit and more and more
black money. If that happens, kind-
Jy augment your capacity as much
as you can.

And why don’t you give more and
more capacity to the joint sector and
the co-operative sector? 1 would
like to know how many letters of
intent—because there is one issued
in my State—have been issued to
the various States. How many letters
of intent have issued to the joint
sector? How many have gone to the
co-operative sector? It is there that
we need augment our capacity.

I am entirely in agreement with
the suggestion made by Shri Sathe
about caprolactum. We and the
Soviet Union have been working to-
gether in many spheres. We have
been friends and have been co-ope-
rating at different levels. Why do
not Government explore the possibi-
lity both of a massive import -~ of
caprolactum and also the setting up
of a large plant in collaboration with
the Soviet Union that will take care
of our requirements of caprolactum
in this.country?

PROF. MADHU DANDAVATE
(Rajapur): The fibre of co-opera-
tion should be strengthenzd.

SHRT N. K. P. SALVE: Yes. 1
really do suggest that such streng-
thening of the fibre will not come
by injecting unnecessary and irrele-
vant matters into the cdekate which
otherwise was well thought of.

In the end, I say this. The Minis-
ter who has taken charge of this
Ministry is. to my kinowledge. a persop
who would want to proceed ahead
with progressive idcas. We look up
to him to bring about redress without
delay for these wecavers who have
suffered for too .chg ut the hands of
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these ruthless, unprincipled many-
facturers on artificial yarn,

‘SHRI_E. R. KRISHNAN (Salem):
Mr, Chairman, Sir, I am grateful to
you. for having given me the vppor-
tunity to Participate in the discus-

sion under Rule 193 raised i
Madhu Limaye, by Shai

Sir, at present there is no statutory-
control on the prices and distribution
of artificial silk yarn. Under the
scheme of voluntary agreement a
Central Committee of spinners and
weavers functioning at Bombay makes
the allocation to the States and re-
g'ional committees to the extent of
50 per cent of yarn produced in our
country. These regional committees.
in turn, allot the yarn to the power-
looms and handlooms.

In the course of last six months,
the Central Committee did not make
any allocation of art silk yarn to the
State of Tamil Nadu. At (he same
time the production of art silk yarn
went down and us a consequence
prices of yarn skyrocketed, After
persistent approaches to the Textile
Commissioner, 'in the June, 1973
quarter un allocation of 8.20 lakhs
Kgs. was made and for September
1973 quarter 4.07 lakhs K.Gs. were
allotted.

1 may also like to point vut that
on the matter of distribution of yarn
a large number of suits have been
iled in courts. Also the voluntary
agreement scheme has not been work-
g well. These factors have lead’
to frequent crisis in the matter of
supply of art silk yarn to the wea-
vers,  This voluniary agreement is
{¢ cxpire on ihe 31st December, 1973.
‘21 view of the past experience of its
inefficicnt working leading to nume-
rous hardships to the weavers of our
country, it 1s my earnest plea to the
Goverrment  that this  voluntary
agrecment scheme should not be
allowed to continue after the 31st
December, 1973. The Central =and

*The original sb_eech was delivered

in Tamil,
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Regional Committees are only bougs
committees and they should be dis-
banded. The distribution of yarn to
the weavers should be regulated
statutorily through a system of
rationing. In this connection I would
like to point out that through the
Directorate of Census a survey of the
handlooms and powerlooms that are
existing in the State of Tamil Nadu
was made by the State Government
and identity cards were issued to the
handlooms and powerlooms.

The requirement vof the State of
‘Tamil Nadu of art silk yarn is in the
order of 5 lakh Kgs. but the quan-
tity that is available against this
requirement is only 2 lakh Kgs.
There is only one spinning mill for
art silk yarn in our State and there-
for the State has to depend on
other States to meet the require-
ment of art silk yarn. In view of
the shortage in the availability of
art silk yarn I would suggest that
the entire matter of distribution of
yarn should be left in the hands of
the State Government of Tamil Nadu
'so that through the system of iden-
tity cards they could ensure equit-
able distribution of this yarn to the
‘weavers.

Sir, even in the case of stople fibre,
prices and distribution are not sta-
tutorily controlled. The requirement
of Tamil Nadu both for handlooms
and powerloom is 12,000 bales per
month. The South India Mills Asso-
ciation have got a voluntary scheme
and under the scheme they distri-
bute only 2,000 biles to the coopera-
tive societies in Tamil Nadu.
association also supplies yarn to other
States. This practice has resulted in
creating an acute crisis of shortage
of staple fibre. I. therefore, feel
that the distribution and prices of
staple fibre should also be regulated
statutorily. I would also appeal to
the hon. Minister that he should
ensure that the State of Tamil Nadu

This
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gets its entire requirement and the
distribution of staple fibre is left to
the State Goverament itself.

Sir, the installed capacity of the
various mills for the manufacture of
various man-made fibres is 142,10
million Kgs. But the production in
the year 1972 was only 131.18 million
Kgs. The target of manufacture at
the end of 4th Plan period is kept at
154 million Kgs. I wonder whether
this target of 154 million Kgs can
be achieved in view of the fact that
we are already in the last year of the
4th Plan period.

Sir, the Tariff Commission on its
report on the prices of art silk yarn
has stated in para 14,3,3.4 that unless
the production and distribution of art
silk yarn and staple fibre are con-
troled, mere control on prices alone

will not lead to success. They
have also stated that it would not
be possible to make available

through this mechanism this yarn at
fair prices to the powerlooms and
handlooms. This recommendation
was made by the Tariff Commissian
in September, 1970. So far, neither
this recommendation of the Teriff
Commission nor other important re-
commendations of the Commission
have been implemented by the Gov-
ernment. As a consequence, in the
name of voluntary agreement the
millowners and other middlemen are
making huge profits and are indulg-
ing in large scale profiteering. Pro-
bably becausg the ruling party needs
huge election funds, no action was
contemplated by the Central Govern-
ment.

Sir, the number of mills manufac-
turing Rayon yarn in our country is
8. If these 8 mills produce to their
level of installed capacity I do not
think there will be any shortage of
Rayon yarn nor there would be any
necessity for going in for-imports.
But the ruling party is not allowing
the mills to utilise. their full capacity
and thereby create artificial shor-



32t

tage of Rayon yarn. The shortage
naturally leads to high prices,

For example, Sir, Century Rayon
Mills produce a major quantity of
rayon yarn in our cnuntry. The Cen-
tral Government by an ordjer have ask-
ed the mills to Y“eing down their pro-
duction. Not only that, they have
also ordered the mills to reduce the
Tevel of production even below the
permitted capacity to make good the
excess production which is a suicidal

step.

SHRI DHAMANKAR: That is not
correct. The Century Rayon Mills
has exceeded their licensing capacity.

SHRI E. R. KRISHNAN: This has
be~n done under the provisions of
MRTP. Act. The country is al-
ready faced with shortage of Rayon
yarn and I do not understand the
logic behind this step of curtailing
the production of ravon yarn This
step would only enable the millowers
to charge increased prices and there-
by make undue profit.

Sir, of the 8 mills that are engag-
ed in the production of Rayon yarn
4 mills belong to the Birla group. I
do not want to refer, for no refe-
rence is necessary, to the financial
linkg between the Birlas and the
ruling party.

Sir, I would like to refer to an
article appearing in a paper on front
page. The name of the paper Iis
CURRENT the issue is dated 1l1th
August, 1973 and the article appears
under the name of Shri D. F. Karaka.
Tt is stated in the article that “the
ruling Congress Party has once again
used the machinery of Government
for political purpoces and squriezad
the Nylon spinners who have been

made to pay about Rs. 8.00,00,000
(Eirht Crores)—this time for the
forthcoming U.P. elections.” Not

only this.. The article gnes on to say
that the methodsz employed for the
squeeze is an old one. Milk the
consumer by creating an artificial
2215 L.S.—11
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shortage and push up the market
price the difference being siphened
to the political party apparatus,
Shri D. F, Karaka, continues to say
that the Tarif Commission’s report
observed that Nylon yarn prices
should be much lesg than what they
are. That report was suppresced all
these years through the mechanicm
of a so-called pact betwecn the spin-
ners and the weavers. Last weck,
however, the Government was com-
pelled by vigilant MPs to place the
revort on the tabla of Parlioment.
The article continues further and it
says that the recent sho-tage bpas
been created under the auspices nf
the Government itself. This resulted
in prices of Nylon yarn virtus:ly
doubling. But the resultant benefit
will not go either to the trade or to
the consumer in any form. It %as
been passed on bv the Nvlon y~rn
industry to the Coneress Party boss
who struck thig deal. The article
reveals many more things but I do
not propose to go further.

There is yet another factor which
also has been respon-ible for the
shortfall in the production of Ravon
varn and high prices. The State
Trading Corporation has failed to
imnort adequate quantity of wood
p1'p noueded for the manufacture ot
Ravon yarn. This has led to certain
mills threatening to close down th-ir
units. The annual requirement of
wood pulp for the manufaceture of
Rayon yarn is in the order of 40000
tonnes. All these yearg we have
been derending on one comovany ir
the United States for the supplv ot
wood pulp. This company recently
has told that they could supp'y only
24,000 tonnes of wood pulp only ard
in addition that companv hac rniced
the price by 25 per cent. Only after
this development the STC woke uan
to the situation and are now lookiae
for other sources for imvorting
wood pulp. I do not know how the
Government are going to tackle the
situation in the meantime. t
[ B | -
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Sir, the Central Government have
taken now some steps and thcuzh
they are belated I welcome them as
I feel these steps would augment the
indigenous production of wood pulp.
The Government have now permittea
the Baroda Rayon Corporation ir
Madhya Pradesh and the Gwa'lm
Rayons in Karnataka to increase
their production of wood pulp.

In conclusion Sir, I would wurge
upon the hon. Minister to take the
following steps immediately. (1)
The Central Committee of Spinners
and Weavers at Bambay should be
disbanded and in any case they
should not be allowed to continue
after the voluntary agreement ex-
pires on 31st December, 1978. (2)
The requirement of Rayon Yarn in a
Statr| should be met in full and the
State Government should be mare
responsible for its distribution to
the weavers through the system of
identity cards. (3) At present both
the powerloows and the handloums
are clubbed together and they ar- in
decentralised sector. It is high time
that the handloom should be separat-
ed and it should be treated as =
separate sector. (4) Looking at thn
increasing demand of Rayon yarn
and staple Fibre, the Government
should immediately nationalise all
the 8 mills which are now engaged 1n
their production and should take full
charge of the production of Rayon
yarn and staple fibre.

With these few words I conclhide.

SHRI RAGHUNANDAN LAL
BHATIA (Amritsar): Sir, instead
of understanding the seriousness of
the situation in which man-made
fibre industry is placed, some of my
friends opposite have tried to inject
politics into this debate. It seems
they are not interested in the avail-
ability of the raw material or manu-
dcture of this yarn and its equitable
distribulion among the poor weavers
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and small-scale sector at a reason-

able price. Instead, they are saying
that some committee shoild be
formed, which seems to be the'r main

objective and not the interest. of the
weavers.

When the Government of India
found that there is a big demand for
man-made fibre; and there are some
problemg with regard to its price,
they constituted the Tariff Cmmis-
sion to go into the price structure of
the men-made fibre.

In 1951, the production was 11,000
tonnes. In 1971 it had gon2 up by
five times. So, there was a great
demand by the weavers and the
small scale sector who were enguged
in the production of this fibra, They
demanded a remsonable price. That
is how the Tariff Commission was
asked to go into it. The basic peints
with reigard to the reports are two:
1. A reasonable price shou'd he
fixed. 2. An adequate system for
distribution should be introduced so
that the yarn may be available to the
weavers. Pending the decizivn of
the Tariff Commicsion, it was acreed
that an interim arrangement b> made
between weavers and spinners, so
that the availability of yarn mav
be dictrihmted amone the weaverg, T
represent wonvers, Weavers f-om all
avar Tndia-Surat, Rombay, Amritear,
Ludhiana and Farvana—got tngether
and decided tn approach GCovern-
ment for a fool-proof system of dis-
tribution.

So. we met the Minister Shri
Chattonadhvaya, and he war verv
kind enough tn listen to our demand.
e arranged a meeting betwren the
weavers and the spinners. A very
njee arrangemrmt was agreed unon
with which the weavers a! aver
Tndia are satisfled. Under (this
arrangement 75 per cent of ihe pro-
duction of nylon should be given to
the weaverg at a reasonable price of
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Rs. 76 per kg. when the open market
price wag ranging from Rs. 145 to
200. 75 per cent of the producuon is
taken over by the Governmeut and
distributed to tha weavers in tne
small-scale sector at a reasonablc
price of Rs. 76. I would call it a
very big achievement.

With regard to the rayon lilament
fibre the urrangement is that 60 per
cent of the production is given at a
reasonable price of Rs. 8 wahil¢, the
open market price is Rs, 22 or even
more. In this case, 10 per ceng is
reserved for the exporters at a
reasvnable price of Ks. 7.40, which I
suppose is a very good arrangement
and to the entire satisfaction of the
trade. . alas s

The staple fibre created a big
problem because that is the caeapest
yarn available in the market. It is
mixed with the other fibres so that
they could make cheaper cloth. In
this regard the arrangemeuat was
that 50 per cent will be supglied to
the weavers and 50 per cent soid in
the open market. Later on Sar
Chattopadhyaya changed this arran-
gement and he said that 100 per cent
be made available to the weavers.
So, the distribution was taken ove.
by them.

In this way, all these yarns arc
being adequately supplied tu the
weavers and the industry is very
much satisfied. We hope the Minis-
ter will take into consideration the
objection raised by Shri Madhu
Limaye that some people are going
out of thig voluntary agreement.
Such people, big or small, should be
brought within the discipline and
control of this system. If peopie arc
free to get out of such a system,
then there is no point in having such
an agreement. ] would suggest that
stern action should be taken aygainst
those people and the yarn should b:
taken over from those peopla and
distributed to the weavers.
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Another complaint was that ne-
ther the public sector nor eany State
Government has been given a licence.
This is utterly wrong. Funjab
Government has been given a licence
for man-made fibre and very soon
we will produce it in the public
sector.

Similarly, there is a world-wide
shortage of caprolactum. West Ger-
many and Japan have cornered the
entire stock all ovey the worid. 8o,
its price has gone up from 400 to
2,000 dollars which has created a
serious problem. All of us, whether
we sit in the opposition or ou this
side, should take into consideration
how we can produce this in India,
becausr; it is the mother product out
of which the nylon fibre is made.
In this regard I will say emphatical~
ly that Government must take im-
mediate action and a licence must Le
given to the public sector.

The Tarif Commission took some
time in completion of the repurt, the
fact that there were certain flaws in
the reference. The old dates had
been mentioned and they had to be
amended. Now the Government
have referred back to the Commis-
sion certain points. Whenever they
are available, Government will take
prompt action over it. In the mean
while, the arangement already en-
tered into between the weaverg and
the spinners is perfectly satistactory
and it is functioning very smoothly.

o gy (7t wfgpor ) : awnafa
wgrea, # = wg fosd & aré ¥ §
f§ IRT qIT ¥ R CF  WLH A
#t var &, fom & fadh st sgmmearg £
& = gt IerT wifgy, afew I
¥ wfaarfat @1 f faar 3 afgg
o ¥ art & Ifad waw I wfge )

g 9Tgd & 5 4T BRI
ar WY 3g aWE 5 W ¥ agrd v
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ITF EE R AT AT 21 weer @,
o o ag femy ¥ woefa @Y @
S ¥ 3T W@ AT 1 g 9
WA A T FAF W gl ¥
‘T dAfwa’ faq oy ik Qe
M F AT W 9T 795 (A, gW
gfr ¥ waddz ¥ g@ wAA @ EfTw
A F qrg G 1 e e
wrag wd 1968 F qWr T Wi IEA
1970 & feqé v & =t wgmeaT
¥ ag ST wrear g 9w ¥ wfawrd
¥ AFT ATEE #61 G (6 99 fure?
® 1973 § gwTTEH = T fFar T,
T f5 IEIN IS qENTAT a9 A AgEN
¥ #1d & T W
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gAR  agr Zw A 8y wfeay
N Tgd # FAY 1 TR FE
R Tt F A ¥ Efcw FHvE
¥ 1972 AfoE @1 waA &
Iq A AT FQ@ F OF 99 T oA |
W19 FY 1% G o 9 ag foaré g
1 &7 7% 4, a9 QI AW A I FT IW
QT qT | IF TT I FI AW A
vty fagad & @r f s ar &
B NI AT AL wEIW
@Y WRT Jg W, a1 A Sgeray
¥ g% ag Q3 foar f 372 feaad
w1 g F qaEr 9 I F 9
™  aide fear | ag Seewwsd
gidie #gr q% am F @ &,
Ag WMET | W F WA 75 T
¥ faacor Y saedr q<FR F @A F
W WK 25 UIEE H AT @ 4T
& A wuww f&5 9w ¥ W@ g
wX A wrEwmEa g1 U ddfaw
& T gad SareT ag ¥ feqad Wy Sy
FHE @ Yy, WTag I ® I
FW ¥ fay @R A XF TH F
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frlg fagr @Y 1 dfer @ = &
I A s e g, gEt
IFW 50 AT 60 @ Y faa<w &
fag fear &, @ faq 37 9T ww
T frRm & grawmwar a@

‘g {&fE Faw AR A F
T[AR ITPIITRR T @ & B
e wiwT F o Fw g &
qg oA S g fs ke wima
R 9 a6 AH A § 1| GG
AAAHT § AREa Y1 99 qf
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) A MY, QAT TG GIAT AT |

wdl A gdaFm X @ g e
JeHRFd qade fagvay, 1973 &Y
@q g T g1 W feafa &
&Y SZIGIEAE F I M HY R Y
g wifgg 1 fowr @ wal, &4
e, st fesdferm AR €99@
GIAF F, T QHRE ¥ Q9T GH F
wifmw F1 g, I §1 9 afeataa fwar
YT R TH THIHE ¥ WIWe 7
g & fag 99 &1 de faar sy

va ¥ Hag sgm W § &
@ ¥ wadifa Jar a5 09 ad g Wi
T &7 AG faar @ g—a = qQ®Wo
e fax dfaar g ara feq R A
famr g 1

SHRI P. M. MEHTA (Bhavnagar):
Mr., Chairman, Sir, the situation
prevailing today regarding the man-
made synthetic yarn is not a recent
creation of circumstances, but this
situation has been existing since long
and the Government has totally fail-
ed to control the situation. The
weavers arc not getting the yarn
according to the voluntary pact;
they have time and again complein-
ed to the Government, but the Gov-
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ernment, either deliberately or be-
cause of its incompetence, has not
taken any action to improve the
situation. Was it without the know-
ledge of the hon. Minister, the
predecessor of Prof. Chattopadhyaya,
and the Ministry that the spinners
were taking huge profits? It was
deliberately done and the Minister
had given a certain latitude to the
spinners to make huge and fabulous
profits. . ..

wwwfe  wgwa o &fag, faw
A ¥ M oF adar fadeT fear
ot FBAW A § WX IP qg AT
Bl &, Wi fex Id &g 9T WY
TR OE L. (WAEA). ..
Y, @ &1 A9 w9 5w o
Y %9, mww dfsg 1w @
N9 d fann @ N 7Fd7 5T &

faegg gt § 7 gg w19e Iw@Ear
A% A 1 A& 1 '@ I
ey

MY gwR W% wTAW (AT ) o
wie wia afqfa 451 dfeq, ga qar
o AT |

SHR] P. M. MEHTA: What I was
saying was this. Was it without the
knowledge of the Minister—not Prof.
Chattopadhyaya but his predecessor—
and the Ministry that the spinners
were taking huge profits? It 1s not
that all of a suddea this situation
has been created. Government al-
lowed the spinners to take huge pro-
fits from the trode. How can Gov-
ernment deny "this?

The Tariff Commission’s reports
were also deliberately suppressed. I
say this because it is  obligatory
under the statutory order that the
Minjster ghould lay the reports on
the Table of the House and inform
the House of the recommendations
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of the Tariff Commission and there-
by announce the recommendations to
the country. .

Now I wil dcal with the rayon
yarn. The agreement price for 75
denier is Rs. 21.50 per kg. and the
agreement price for 120 denier is
Rs. 14.35 per kg. The market price,
month-wise, has been as follows:
March, 75 denier, Rs. 30.86 per kg.
and 120 denier Rs. 21.36 per kg; May,
75 denier, Rs. 37.06 per kg. and 120
denier Rs 25.35 per kg.; October, 75
denier, Rs. 67.24 per kg. and 120
denier Rs. 55.87 per kg.

According to the voluntary agree-
ment, 60 per cent should be distribu-
ted through Association and 40 per
cent through direct sale. If you take
into consideration the position pre-
vailing in October, then the produc-
tion was nearly 2,604 tonnes, and on
an average—I do not take the highest
price of October but I am taking the
average price—, on an average price
difference of Rs. 24 for 75 denier and
Rs. 20 per kg. for 120 denier, the gain
on the entire production comes to
Rs, 5.72 crores. Only in Rayon they
were allowing the spinners to have a
profit of Rs. 5.72 crores.

Now what is the position about
nylon yarn? In August 1973....

MR. CHAIRMAN: If you go month
by month, it will take a long time.
You may just make your points.

SHRI P. M. MEHTA: I will summa-
rise it. I will give the summing up.
For 20 deniers under the agreement
the price is Rs. 74.85 and 75 per cent
of it goes to the weavers and 25 per
cent to the open market. Now, the
total sale proceeds for 100 kg. of 20
deniers will be Rsa 10,213 and it
means that a net gain of Rs. 2728 will
accrue to the producer. Similarly,
you are allowing a profit of Rs. 1877
for the 70 deniers and for 100 deniers
you are allowing the spinners a net
profit of Rs, 1521. This is the posi-
tion.

.
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Who are the people hit by this
policy? The consumers are hit by this
policy and the poor weavers are hit by
this policy. The take the art silke

MR. CHAIRMAN: Please do not go
into details. I have allowed you onily
flve minutes.

ot 9o uwo AEgw : & WIw §
SEIATIZTF | A a7 @1 § WY
*Y arfedr ¥ar g °

Take the art silk fabric. Seven
months ago it was selling at Rs. 2-3,
To-day same thing sells at Rs. 5—8
per metre. 70 per cent of the weav-
ing industry weav2s range of this
sort which has gone up to Rs. b per
metre.

‘Then, what is the compostion of the
weaving industry? It is not that the
weaving industry is in the hands of
big textile magnates or mill-owners.
80 per cent of the units comprise of
6 looms on an average. On.y six
looms. 15 per cent comprise of 10—24
looms. Therefore, 96 per cent of the
units are owned and run by self-
employed enterpreneurs, weavers or a
managerial type of man. This is the
position.

Even to-day the weavers are not
getting yarn according to the voun-
tary pact and this voluntary pact has
no legal sanctity. It has no legal
validity and to-day, the spinners are
not suppiying yarn to the weavers
and are taking it to the open market
and make fabulous profits. My sug-
gestion is that the Minister should
come forward to control the price and
take over the whole production and
distribute it according to the installed
capacity, that is, average per loom,
to each unit. This is my suggestion
and I hope Prof. Chattopadhyaya will
do justice in this matter.
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MR, CHAIRMAN: Pro, Madhu Dan-
davate. You do not want to speak?

PROF. MADHU DANDAVATE:
No, Sir.

MR. CHAIRMAN: The hon. Minis-
ter.

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
Sir, I am thankful to hon. Member
Shri Limayeji for raising this very
important 1ssue. But for the political
injection which was otherwise brought
in, I found most of his suggestions to
be we.l-studie@ and in many cases,
constructive. There is not much time
left for me and I will not go into
all the points because some of the
points have been answered by the
Members themselves.

SIIRI MADHU LIMAYE: The Chair
can extend the tume. We are anxi-
ous to hear you

PROF. MADHU DANDAVATE: The
Chair can extend time with our per-
mission.

PRO¥. D. P. CHATTOPADHYAYA.:
I am at your disposal. Certain things
have been broadly and generally re-
ferred to by some of the hon. Mem-~
bers. So 1 thought that I should
touch upon those main points. One
point is whether certain big industrial
houses or companies like Century
Enka, Shri Synthetics, Stretch Fibres
etc. will be exempted from the
voluntary scheme. My answer is a
clear and categorical. No. N. Capital
and O Capital. I would like to add
only two things. The first point is,
already Century Enka and Shri Syn-
thetics had agreed to contribute 50
per cent for this voluntary scheme
but they are hesitating for coming
forward with 25 per cent more which
is what is the stipulated quantum to
be contributed. Their argument has
not been acceptable to us and to the
Ministry that their production has
been relatively small and not compe-
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titive, and therefore they may be
given a special treatment. We are not
persuaded by this argument and
therefore we stand by our own for-
mula.

It has been suggested that we may
entertain public sector for this pro-
duction fleld. We have already said
and my friend Mr. Bhatia has already
pointed out about this. Some friends
from Mpysore have also pointed this
out. Already some State Industrial
Development Corporations, as many
as 13, have given letters of intent
for the production of 2100 metric
tonnes each of this raw material
necessary for mandade fibre. Our
line of thinking is that more and
more public sector/joint sector com-
panies should come in this field. And
this scarcity that is being created by
some people to the detriment of spin-
ners and weavers should be adequate-
ly met.

SHRI DHAMANKAR: What about
cooperative sector?

PROF. D. P. CHATTOPADHYAYA:
We will consider this certainly. Some
friends have suggested, why not
manufacture caprolactum. The Guja-
rat Fertiliser Factory is going to pro-
duce it. About the availability of this
thing or that thing from somewhere,
I do not like to mention the name
of this country or that country. 1 can
only submit that we have surveyed
the whole world, literally, for this
precious thing, more preciougs than
the diamond, but it is not available.
We have done our best but it is just
not available. Our total requirement
is of the order of 23,000 tonnes but
we. could not obtain more than 10,000
tonnes. So, Sir, physical scorcity
created a psychological scarcity and
this is reflected in the unprecedented
price level. These are some physical
constraints under which we work.
These are not constraints of our
cholce, but the constraints under
which we have to work upon
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SHRI MADHU LIMAYE: Sir, the
Minister has said that they are con-
sidering this mattar of licensing units
in the joint, public and cooperative
sectors. But, ac:ording to my infor-
mation, the Mysore Chiet Minister has
strongly protested against the delays
in clearing the project. What has
the Minister got to say abaut this?

PROF. D. P. CHATTOPADHYAYA:
I would like to say that we shall
release it as quickly as possible. T¢
has already been decided at the gov-
ernment’s level that every licence will
be cleared within 90 days and. in no
case it will go beyond 130 days. This
is a general decision. We shall see
that this is expeditiously cleared.

SHRI VASANT SATHE: What ahoyt
exploring the possibility of collabora-
tion agreement with the U.S.S.R.?

PROF. D. P. CHATTOPADHYAYA:
I won’t compartmentalise the respon-
sibility in that way. We have a
Cabinet Committee where we all sit
together and it is the collective deci-
sion that we take. And this is one
of the things we will be discussing
and collaboration with the friendly
countries cannot be ruled out. It is
a possibility but T cannot commit that
at the moment.

Already figures have been quoted
indicating the benefit accrued to the
spinners from the voluntary agree-
ments. For the benefit of the Houre
I would like to submit that the mar-
ket price of nylon fllament yarn of
20 denier is 160 paise per kilogram
but the agreed price according to the
voluntary agreement is Rs. 74.85. The
price of Rayon filament is about Rs. 8
a pound for the 120 denier. 60 per
cent of it is being sold at that price
while 10 per cent of it is being sold
at about Rs. 6.00. The open market
price of the same is Rs. 22.50. 20.5
per cent of it is being sold at that
price. The agreed price of visco se
staple fibre spun yarn 20 counts ig
Rs 11.20 per Xilogram. The open
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market price of the same is R3. 34 a
kilogram. As the figures will indiczate,
the Government intervened and
brought down the price very signi-
ficantly. My friends Shri Limaye and
others have also referred to the rea-
sons for the delay of submission of
the Tariff Commission’s reports. I
have already, in deference to the
House and rules and regulations, ten-
dered our apology for the unintendad
delay. I would like to repeat thut
the delay was unintended. There was
nothing deliberate behind it. The
reasons for the delays vre—the
methodology of the production cost
calculation followed by the Tarift
Commission was not conventional and
there was very valid reason for ro
examination of that methodology;
secondly, complexity of exercizes fis
invo'ved in this. You will find that
only when you look at the vclume.
You will vourself appreciate that
these things rather take time as theyv
are all complicated. I must submit
that it is indefensible when I men-
tioned the reasons for the de'ay. Whe-
ther it is acceptable or not that fis
another matter. My other peint is
that our responsibility cannot he com-
partmentalised. For that reason no
economic ministry can take a deri-
sion for which it is administ-atively
responsible. As a matter of fact, it
has been processed through many
other ministries. These are some of
the reasons for the delay for which
we tendered our apology. The ques-
tion is not only about the dslay bu!
what steps we have taken in this
regard. I have already referred to
some of the steps which we have
taken indicating in terms of figures
and the results yielded therefrom.
There are four Reports of the Com-
mission received and the datcs of re-
ceipt of the same ag also the dates
of laying them on the Table of the
House are all given below.

The date of receint of report from
the Cornmission with regard to vis-
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cose acetate fllament yarn was April,
1970 but the date of laying it on the
Table of the House was on 23-7-1873.
As regards synthetic flbre yorn....

SHRI MADHU LIMAYE: We do nc!
want that.

PROF. D. P. CHATTOPADHYAYA:
All right.

The report dn viscose staple fibre,
viscose fllament jyarn, acelate staple
fibre and fllament yarn was received¢
in the Ministry in April, 1970 and
was considered in consultation with
other Ministries and Departinerts ot
the Central Government. wer a
great deal of deliberation, it was cor-
sidered that the mode of manufactirre
of fibres as also the quanti‘y of pro-
duction had undergene a major and
significant change. The iniusi~y had
its own view to be taken into cun-

sideration before Government fina-
lised their view.
18 hrs.

Government were also not satis-

fied with the methodology, as 1 have
already said, on which the Tariff Com-
mission had based their commenda-
tion for fair selling prices of viscose
filament yarn, namely the cost of pro
duction of three most cost-efficient
units. After careful consideration, it
was decided to refer the matter back
to the Tarft Commission to take
certain additional relevant factors into
consideration and update the cost
data and recommend a fresh set of
selling prices which could be appli-
cable to the existing units at the pre-
sent level of production. It is ex-
pected that the Tari’t Commicsion
wil] submit its revised fair selling
prices in about two months’ time.
Already, one month has passed, and
we have impressed upon them the
urgency of the matter. So, we hope
that in another two months’ time we
shall get back the report and we shall
be able to take a decision.

DR. KAILAS: One month has
elapsed and only one month i still



337 Tarf Commission KARTIKA 29, 1895 (SAKA)

to go. The tota] is two months, and
the report would be received in one
month’s time from now.

PROF. D. P. CHATTOPADHYAYA:
The second important report covers
the industry producing synthetic
fibres and yarn. From the period o:
1968-69, the synthetic fibres industry
has moved at a very fast pace. Com-
pared to one unit manufacturing
polyester staple fibre, three more
units have already gone into produc-
tion in 1973. The plant which have
now gone into production belong to a
new generation. They are technolo-
gically far more advanced compared
to the plant on whose basis the Tariff
Commission had worked out its cost
data. In the flield of nylon filament
yarn also, three plants had gone into
production in 1962, one each in 1968
and 1969, and one in 1972, and, dur-
ing this year, one plant had already
gone into production, and one is like-
ly to go into production next month.
In this case also, there have been
technological improvements in the
method of production. The -capital
outlay on the plants has gone up
manifold. We have taken into
account the cost data of the report of
the Tariff Commission, and Govern-
ment’s decision on fair selling prices
would be taken very shortly.

I would like to refer to the con-
straints which are being faced by
these industries in obtaining basic row
materials, namely DNT for polyester
fibre and caprolactum for nylon fila-
ment yarn. There is a global shor-
tage, as I have already submitted, cf
these raw materials, and in spite of
our scouting around the world, it has
not been possible to locate sufficient
quantities of these raw materials to
keep the industry going even at the
present level of 50 to 60 per cent of
the installed capacity.

SHRI DHAMANKAR: The STC
was much too late on the interna-
tional market for procuring caprolac-
tum. Otherwise, they could have
nrocured it. 2
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PROF. D. P. CHATTOPADHYAYA:
This is a view, and we have impressed
upon the STC that they ought to have
perhaps moved into the matter a bit
expeditiously. But anyhow, there was
physical shortage. It is undeniable.
Any knowledgeable man know it.

Mt wg fod T AEET &
T & &% foa@r qr 77 3T 3R
Traee Wt (FAT 1 78 agl FaaT
& afeq aeae fear o AT w2y
AFT | K A ey F g v
aTgaT g & Jo Fq0 F qr AT A
TAAY  ®RT THFEAT g {F hQaTET
IgiA ararg § firose faar § AT oo
o o  FY SATRT  IW IHL ITH
THe @ &@dgAT qgar g, 8T
JAFE o1 73 giad w1 FY
oA FAHE FT TR f64AT, FED
T & o s wfea

PROF. D. P. CHATTOPADHYAYA:
It is a well known fact that as in the
national scene, so also in the inter-
national scene, there are certain inter.
national hoarders. I do not like to
dilate on the point much.

SHRI VASANT SATHE: Our na-
tional hoarders are now gaining inter.
national repute!

PROF. D. P. CHATTOPADHYAYA:
The prices of caprolactum are being
quoted at 2100 dollarg per tonne com-
pared to 470 dollars per tonne in
February 1973. Similarly the prices
of DMT which were below 400 dollars
per tonne have shot up to 750 dollars
per tonne in the corresponding
period. Meanwhile, nylon spinners
have entered into a voluntary agree-
ment with the weavers to ensure
availability of 75 per cent of produc-
tion of nylon fllament yarn to the
weavers at agreed prices and 25 per
cent through open market operation.
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SHRI DHAMANKAR: The vol-
untary agreement is honoured bv
some units on hundred per cent like
Nirlons, but as regards the defaulters,
will they be made to compensate for
the default?

PROF. D. P. CHATTOPADHYAYA:
This is the first question 1 have
answered.

SHRI DHAMANKAR: They must
be made’ to compensate for the defsult.
They have sold it in the open market.

PROF. D. P. CHATTOPADHYAYA:
I will take administrative measures
against them.

SHRI DHAMANKAR: Cut off the
raw material supply.

PROF. D. P. CHATTOPADHYAYA:
When I say administrative measures
will be taken, pressure may be one
of the methods. There may be other
methods.

SHRI P. M. MEHTA: This is not
for the first time they are doing it.

PROF. D. P. CHATTOPADHYAYA:
This sort of transaction is a continuous
process.

MR. CHAIRMAN: You are yield-
ing. That is why I am allowing these
interruptions.

PROF. D. P. CHATTOPADHYAYA:
The weighted average of the agreed
prices favourably compares with the
weighted average of the prices of
various deniers under the considera-
tion of Government on the recommen-
dation of the Tariff Commission.

The first report on rayon tyre cord
was accepted by Government in
February 1971 and the Government
Resolution was laid on the Table.
The prices of rayon tyre cord as re-
commended by the Tariff Commission
were not accepted by the industry as
at that !ime they were not statutori-
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ly notified. The industry have been
representing that they observed vol-
untary discipline in not raising the
prices in 1969 and that the prices
arrived at by the Tariff Commission
were unrealistic. We have now under
consideration the second report of the
Tariff Commission recommending fair
selling prices for 1972-74 supported
by statistics and the formula for esca-
lation in fair selling prices on which
we propose to base our decision on the
fair selling prices for the ravon tyre
yarn/cord fabrics. The decision on
this case also would be taken very
soon.

In fine, I would like to say that I
believe that when raw materials like
DMT and caprolactum are produced
indigenously and the re:earch and
development efforts of our local spin-
ners are applied, this industry will be
placed on a stable footing and our
reliance on the imported machinery
and raw materials will be reduced
considerably. Meanwhile, it will be
our endeavour to see that the volun-
tary agreement in the field of nylon
yarn works and defaulters are brought
to book.

As for the other reports, as soon as
we receive them back from the Tariff
Commission, we will take decisions,
and in deference to the wishes ex-
pressed by hon. Members we
taks very expeditious decisions.

will

SHRI DHAMANKAR: Those who
have honoured the agreement are at
a disadvantage.

t w7y fem® : Y A9 § FrAdy
# ST =T g )
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geafa * faar, 398 Ik & "9 47
T ?
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@8 aa ag & #ar faat wody,
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PROF. D. P. CHATTOPADHYAYA:

I will bear this suggestion in mind.

SHRI MADHU LIMAYE: What
about action against these people?

SHRI P. M. MEHTA: I request the
hon. Minister through you to tell us

one thing. He has not mentioned
about the rayon yarn. ‘What has
happened is—

MR. CHAIRMAN: Just ask him
what you want to know.

SHRI P. M. MEHTA: Even in
Surat, Ahmedabad and in my own
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constituency, Bhavnagar, weavers
were thrown out of employment for
want of rayon yarn from the volun-
tary distribution system. He should
make it very clear that this will not
happen again and that they will dis-
tribute the total production of rayon
yarn through the association according
to the installed capacity.

PROF. D. P. CHATTOPADHYAYA:
About the last suggestion made by
Shri Madhu Limaye, I said that is for
guiding our action and we will take
into consideration that aspect and we
will take action.

About the point made by Shri
P. M. Mehta, it is about the non--
working of the agreement. When this
is brought to our notice, I will cer-
tainly look into it. That is all that I
have to answer.

18.11 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
November 21, 1973/Kartika 30, 1895
(Saka).
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